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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
MISCELLANEOUS APPLICATION NO. 102 OF 2025
IN
ORIGINAL APPLICATION NO. 142 OF 2024
IN THE MATTER OF:

SURENDER ...APPLICANT
VERSUS
STATE OF U.P. & ORS. ...RESPONDENTS
INDEX
S.No. PARTICULARS PAGE NO.

1. | ADDITIONAL RESPONSE ON BEHALF OF
UTTAR PRADESH POLLUTION CONTROL
BOARD PLACING ON RECORD THE NOC DT.
15.06.2010 IN COMPLIANCE OF THE ORDER
DT. 16.10.2025 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL

ANNEXURES
2. COPY OF THE NOC GRANTED TO THE
PROJECT PROPONENT ANNEXED

HEREWITH AS ANNEXURE R-1
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI

MISCELLANEOUS APPLICATION NO. 102 OF 2025

IN
ORIGINAL APPLICATION NO. 142 OF 2024 (o
IN THE MATTER OF:
SURENDER e, APPLICANT(S)
VERSUS
STATE OF UTTAR PRADESH & ORS. ......... RESPONDENT(S)

ADDITIONAL RESPONSE ON BEHALF OF UTTAR PRADESH

POLLUTION CONTROL BOARD FOR PLACING ON RECORD THE

NOC DATED 15.06.2010 IN COMPLIANCE OF THE ORDER DATED

16.10.20255 PASSED BY THIS HON’BLE TRIBUNAL

I, Ankit Singh, aged about 38 years, S/o Sh. Ajit Singh, presently posted as

Regional Ofﬁcer,; UPPCB, Ghaziabad, do hereby solemnly affirm and state as

under:-

17 DEC 2025
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1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

3. That a Miscellaneous Application has been filed before this Hon’ble

Tribunal in the present matter and is presently pending adjudication.

4. That this Hon’ble Tribunal, vide order dated 16.10.2025 directed as

under:

"Copies of OM dated 26.11.2014 and NOC/license granted in favor of respondent

no.3/ Applicant in M.A No. 102/2025 may be filed within one week."

5. That in compliance with the aforesaid order passed by this Hon’ble
Tribunal, the Deponent herein, namely the Uttar Pradesh Pollution

Control Board, is placing on record the No Objection Certificate dated

15.06.2010 granted by the District Magistrate, Ghaziabad in favour of the

2
7

Project Proponent.

1 7 DEC 2025
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6. That the said NOC dated 15.06.2010 is a relevant and material document
for the just and proper adjudication of the present matter and is being
filed bonafidely and in the interest of justice.

Copy of the NOC dated 15.06.2010 granted to the Project Proponent is

annexed herewith as ANNEXURE R-1.

7. That it is further respectfully submitted that the Project Proponent had
obtained Consent to Establish dated 27.11.2013 from the Deponent—Uttar
Pradesh Pollution Control Board for establishment of a modern slaughter
house with a sanctioned capacity of 200 buffaloes per day and 100
sheep/goats per day. The said sanctioned capacity and regulatory position
continued to remain in force till the issuance of Government Order dated
07.07.2017 by the Urban Development Section-8, Lucknow, which was
promulgated pursuant to the order dated 17.02.2017 passed by the
Hon’ble Supreme Court in LaxmiNarain Modi v. Union of India (Writ
Petition No. 309 of 2003), thereby superseding all earlier Government
Orders. It is submitted that neither the recommendation from the District
Level Committee nor theapprovalhas been granted by State Level
¢~ Committeeas mandated under the Government Order dated 07.07.2017. It

is further clarified that the grant of Consent to Establish for a capacity of

200 buffaloes per day clearly establishes that, at the relevant point of

17 DEC 2025



754

time, the Project Proponent was authorized only for the said capacity and
not higher.

. That the Deponent most respectfully and unconditionally tenders an
apology for the delay, if any, in placing the aforesaid document on record

and prays that the same may kindly be condoned in the interest of justice.

. Hence, the presentresponseis being submitted for the kind perusal of this
Hon’ble Tribunal. It is prayed that the same be taken on record.
DEPONENT

VERIFICATION

Verified at Ghaz_iabad on this =2 day of December, 2025, that the
contents of the above affidavit from paragraphs 1 to 6
are believed to be true and correct to the best of my knowledge and
belief. No part of it is false and nothing material has been concealed
therefrom.

| /-

EPONENT

Sandefp B arma
(an MO, 786/98
NOTARY PUBLIC
Shaziabad (U.P.)

i T DEC 2025
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